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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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OmDER DT. 16.7.2001.,

Heard shri P.K,Fadhi,learned counsel

for the applicant and shri J.K.Nayak,learned

Additional standing Counsel appearing for the

respondents and have also perused the records,

In this Oricinal Application,the applicant has

come up with the first prayer for a direction
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dents to give compassicnate
appointment to h{y nephew in any gD post and
the second prayer is for a direction to the
mespondents to consider the Case of applicant
and to appeint her in any EDMC post in nearoy
locdlity. Respondents have filed vounter.”
rFor the present purpose,it is not
neCessary to go into too many facts of this
case.Admitted position is that the applicant's
hu soand

was working as EDDA,Lethingia 3ranch post

Office in pPhuloani pistrict and passed away
on 24.6.199 while in servieg leaving pehind

hi
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widow, the present applicant,cne son and

one married.

daughter and old parents, Applicant

has stated that the son who was major is

deaf and dumb and he is now living with his

son in the family of her Husband's elder brother

and has come up with the prayer for giving

compassionate agpointment to the son of her

lusband' s elder orother i, e. ht’bﬂeghew.

rRespondents have pointed out that the

instpuctionsregarding compassicnate appeintment

do not provide for com_assionate appointment to

the nephew of the applicant.They have men ticned

in para 13 of thelr counter that action is oeing

taken nuthorities for
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tkhe appointment of applican

ate ground in relaxation of the nc mal ‘
|
e, From this it is seen that the

second prayer of applicant for getting compassiocnate
appecintment for herself is oeliig considered by ¢
the Departmental aAuthorities.In view of this ,
averment made by Resgondents,im their counterx .

I dispose of this 0,A, with a directicn to the
Respondents f and 2 to consider th@& case of

the applicant for compassionate appointment in

an ED job in :ela\'ation‘ of the nocrmal recruitment
niles,A view on this should be taken by these
Respondents -within a pericd of 90 days from
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the date of receipt of a copy Oof this order and
result therecf be communicated to the applicant
within 15 days ther~after.As the applicant is

. 1 1 " . - g
burdened with a deaf and dump son and thesaverment

I .

apylicant has not been denied oy the

ents in their

1 .to consider

in any nearoy

~
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ompassionate ap Cintment

EDMC, ‘o

.
with the anove direction, the O.A. is 3
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